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 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHR!  B.N.  KUREEL):  I  beg
 to  lay  on  the  Table  a  statement  on  floods
 and  damage  caused  due  to  heavy  rains  in
 Kerala  in  the  month  of  May,  1972.  [Placed
 in  Library,  See  No.  LT-—3055/72]

 REVIEWS  AND  REPORTS  OF  THE  INDIAN
 DRUGS  AND  PHARMACEUTICALS
 LID.  AND  PYRITES,  PHOSPHATES

 AND  CHEMICALS,  LTD.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  (SHRI  DALBIR  SINGH):  I  beg
 to  lay  on  the  Table  a  copy  each  of  the
 following  papers  (Hindi  and  English  versions)
 under  sub-section  qa  of  section  69A  of  the
 Companies  Act,  ‘1956.

 (l)  (i)  Review  by  the  Government  on  the
 working  of  the  Indian  D  ugs  and  Phar-
 maceuticals  Limited,  New  Delhi,  for  the
 year  970-7I,

 (i)  Annual  Report  of  the  Indian  Drugs
 and  Pharmaceuticals  Limitcd  New  Delhi,
 for  the  year  1970-71  along  with  the
 Audited  Accounts  and  the  comments  of
 the  Comptroller  and  Auditor  General
 thereon.  {Placed  in  Library.  See  No.
 LT—3056/72}

 (2)  (i)  Review  by  the  Government  on  the
 working  of  the  Pyrites,  Phosphates  and
 Chemicals  Limited,  for  the  year  97*-7l.

 (ii)  Annual  Report  of  the  Pyrites,  Phosph-
 ates  and  Chemicals  Limited  for  the  year
 970-7l  along  with  the  Audited  Accounts
 and  the  Comments  of  the  Comprotter
 and  Auditor  General  thereon  {Placed
 in  Library.  See  No,  LT-—3057/72).

 12-22  brs.

 COMMITTEE  ON  PRIVATE  MEMBERS
 BILLS  AND  RESOLUTIONS

 MINUTES

 SHRI  छ,  6.  SWELL  (Autonomous
 Districts)  :  I  beg  to  Jay  on  the  Table  of  the
 House  the  Minutes  of  the  Ninth  to  Fourt:
 eenth  sittings  of  the  Committee  on  Private
 Members  Bills  and  Resolutions  hold'during
 the  cuyrent  seasion,
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 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  I  have  to  report
 the  following  messages  received  from  the
 Secretary  of  Rajya  Sabha  :-—

 WY  ‘lam  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha  at
 its  sitti:g  held  on  Wednesday,  the
 1th  May,  1972,  adopted  the  follo-
 wing  motion  in  segard  to  the
 Committee  on  the  Welfare  of  Sche-
 duled  Castes  and  Scheduled
 Tribes  :—

 “That  this  House  concurns  in  the
 recommendation  of  the  Lok
 Subha  that  the  Rajya  Sabha  do
 elect  two  members  to  the  Comm-
 ittee  on  the  We'fare  of  Scheduled
 Castes  and  Scheduled  Tribes  in
 the  yacancies  caused  by  the
 retirement  of  Snri  Brahmananda
 Panda  and  Shri  Sukhdev  Prasad
 from  the  membership  of  the
 Rajya  Sabha  on  the  2nd  April
 (1972,  and  resolves  that  the
 House  do  proceed  to  elect,  in
 accordance  with  the  system  of
 proportional  representation  by
 means  of  the  single  transferable
 vote,  two  members  from  among
 the  members  of  the  House  to  the
 said  Committee  to  fill  the
 vacancies,”

 2,  Iam  further  to  inform  the  Lok
 Sabha  that  in  pursuance  of  the
 above  motion,  the  following  mem-
 bers  of  the  Rajva  Sabha  have  been
 duly  elected  to  the  said  Comm-
 ittee  :—

 l.  Shri  Brahmanan¢a  Panda

 2.  Shri  Sukhdev  Prasad.’

 (ii)  “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  86  of  the
 Rutes  of  Procedure  and  Conduct
 of  Business  in  the  Rajya  Sabha.
 Iam  directed  to  return  herewith
 the  Appropriation  (Railways)  No.  3
 Bill,  1972,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on
 the  22nd  May,  972  and  trans-
 mitted  to  the  Rajya  Sabha  for  its
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 {shriGG  Swell]
 recomnendations  and  to  state
 that  this  House  has  no  recommen-
 dations  to  muke  to  the  Lok  Sabha
 in  regard  to  the  said  Bill  ”’

 ASSENT  TO  BILL

 SECRETARY  Sir,  I  lay  on  the  Table
 the  Appropriation  (No  3)  Bill  39°2  passed
 by  the  Houses  of  Parliament  during  the
 current  session  and  assented  to  since  a
 report  was  'ast  made  to  the  Houx  on  the
 Sth  May,  972

 32  25  hrs.
 BUSINISS  OF  THE  HOUSE

 THE  MINISTR  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (S!!RI  RAJ  BAHADUR)
 With  your  permissicn,  Sir,  I  rise  to  annou-
 nce  that  Governmint  Business  in  this
 House  during  the  week  commencing  Monday
 the  29th  May,  1972,  w  116  consist  of

 ]  Consideration  and  passing  of

 (a)  The  Constitution  (Thirty  hist
 Amendment)  Bill,  !97?

 (b)  The  Constitution  (i  hity
 second  Amendment)  Bill,  1972,

 2  Consideration  of  a  Motion  for  refer-
 ence  of  the  Untcuchability  (Offen
 ces)  Amendment  and  M  scellancous
 Provisyon  Bill,  ‘1972,  toa  Joint
 Committee

 3  Consideration  and  passing  of |  the
 Taxation  Laws  (Extension  to
 Jar  mmu  and  Kashnur)  Bill  972

 4  Consideration  of  a  Motion  for  refer-
 ence  of  the  General  Insurance
 (Nationalisation)  Bil,  972  toa
 Joint  Conmittee

 5  Consideration  and  passing  of

 (a)  The  Delhi  Lands  (Restriction
 on  Transfer)  Bill,  3972

 (b)  The  Aligarh  Muslim  University
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 (Amendment)  8  Il,  1972,

 (c)  The  University  Grants  Gemmi-
 ssion  (Amendment)  Bill,  972

 (d)  The  Hire  Purchase  Bull  as
 passed  by  Rajya  Sabha.

 MR  SPEAKER.  TI  have  seceived  only
 one  mtimaton,  that  is,  from  Shri  S  M.
 Banesjee.

 at  ger  खरद  कछ  बाय  (मुरेना)  अध्यक्ष

 महोदय  आपने  नियम  बड़ा  कड़ा  बबाबा  है।
 पहन  तो  ऐसी  प्रथा  थी  कि  सदस्य  लोग  माननीय
 समदीय  बायो  मत्नी  से  बायंक्रम  के  बारे  में
 सवाल  पूछ  छेते  थे.  लेकिन  अब  हम  अ्रपनी  बात
 नहीं  कह  सकते  ।

 अध्यक्ष  महोदय  :  जिल््होंने  सूचना  दी  है
 उनको  तो  भाप  बोलने  नही  दले ।  पेसा  जमाना

 है  जिसको  हक  है  उसको  रोक  रहे  है।

 SHRI  8  १  BANERJEE  (Kanpur)
 Fust  of  all,  I  would  like  to  know  from  the
 hon  Minister  what  ts  the  fate  of  the  Cons-
 titution  =  (Twentvy-ninth  Amendment)  Bill
 The  Constnuticn  (Iwenty-ninth  Amend-
 ment)  Bill  was  introduced  in  this  House
 some  time  back.  Bul  vou  are  nc¢t  coming
 with  the  Bri  to  get  it  passed  Is  it  dropped  ?
 I  do  not  know

 Sccondly  I  would  request  the  Munister
 of  Parhamentary  Affairs  that  there  stould
 be  some  stalem  nt  made  on  behalf  of  the
 Government  or  a  brief  d  scussion  should  be
 allowed  regarding  Vielnam  The  bombing
 ts  gOIng  on  unrbated  there  I  would  request
 tle  hon  Minister  to  impress  upon  the  Piime
 Minister  to  make  a  statement  on  that

 Lastly,  we  have  read  in  the  newspapers
 that  the  Government  is  still  trying  to  make
 up  tts  mind  to  grant  full  recognition  to  the
 G  D  R Sir,  350  Membets  from  all  secticns
 of  the  House  have  signed  a  memorandum.
 I  would  request  you,  before  the  cession
 ends,  to  impiess  upon  the  Prme  Minister
 to  make  a  statement  that  the  G  D  R_  will
 be  given  full  recognition,

 SHRI  RAJ  BAHADUR  Sir,  we  have
 to  assess  the  resp-ctive  priorrties  60  far  a


